
IN THE CENTRAL AOniNISTRATIU E TRieUNAL^ PRINCIPAL

OA 1025/94

N0U Oelhi, this 7th day of SeptemDerj 1994

Shri CoOo Roys Plember (3)
Shri PoT« Thiruvengadam, nen)ber(^)

Anand Singh Nayal
s/0 Shri Bachi Singh Nayal

19# Dhararaahala
Tallitalp Nainital (UP) ,, Applicant

By f1s»Bharati Sharma, Advocate

Union of Indiaj through

1• Secretary
Pl/Communications
Sanchar Bhauan, Neu Delhi

2. Chief General Manager
Microuaue Maintenance
Nainital

3» OoEoTo Microwave Maintenance
Nainital

4o Assistant Engineer
Microwave Station
Telephone Exchange, Nainital Respondents

By Shri 8# Lai, Advocate

ORDER (oral)
(Shri C»3o Roy, Hon'ble nember(3)

Heqrd the counsel for the parties. The Icarnad

counsel for the respondents states across the Lor that

the relief claimed by the applicant for atempcrery

status has already been granted to him vide order dat^d

16.7.1994 and that he has been granted arrears of pay

with effect from 1.10.89. Therefore both the councei

agree across the bar that the OA may be disposed cf

as infructuous. Accordingly the OA is disposed of as

infructuous. No costs,

(P.To Thi ruvengadara) (C.o!
Member (A) Member i

/tvg/


